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ARREST OF MEMBER

MR. CHAIRMAN : I have to inform
the House that the Speaker has received
the following telegram, dated the 9th Augu-
st, 1970, from the Sub-Divisional Magis-
trate, Supaul;—

“1 have the honour to inform that
Sbri Gunanand Thakur, Member,
Lok Sabha, has been arrested at
7 A. M. on the 9th August, 1970 at
Kariho under Sections 107/114, Crimi-
nal Procedure Code in execution of
warrant of arrest duly issued by Sub-
Divisional Magistrate in order to
prevent breach of p:ace in connec-
tion with forcible occupation of land
in village Kariho. He is at present
lodged in Supaul Jail.”

MR. CHAIRMAN : Now, we shall
take up the half-an-hour discussion.

SHRIR. D. BHANDARE (Bombay
Central) : Before you call the hon,
Member Sbri E. K. Nayanar to raise the
half-an-hour discussion, 1 think somebody
must be called on the earlier subject relat-
ing to the reports of the Commissioner for
Scheduled Castes and Scheduled Tribes,
s0 that he can continue tomorrow.

SHRI KANWAR LAL GUPTA (Delhi
Sader) : It is not necessary.

MR. CHAIRMAN : Is it necessary ?
Shri S. M. Banerjee will speak. His name
is on the list.

SHRIS. M. BANERJEE (Kanpur):
Mr. Cbairman, Sir...

17.31 brs.

HALF-AN-HOUR DISCUSSION

ALLEGED INVOLVEMENT OF KERALA
MUSLIM LEAGUE IN SMUGGLING
RACKET

MR. CHAIRMAN : The House will
now take up the half-an-hour discussion on
points arising out of the answer given on
the 2%th July, 1970 to Unstarred Question
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No. 123 regarding alleged involvement of
Kerala Muslim League in smuggling racket.

SHRI SEZHIYAN (Kumbakonam) :
1 rise on a point of order on two grouands.
On the Order Paper, I find :

“Shri E. K. Nayanar to raise a dis-
cussion on points arising out of the
answer given on the 27th July, 1970 to
Unstarred Question No. 123 regard-
ing alleged involvement of Kerala
Muslim League in smuggling racket.”

As per the answer given to the question, it
is only the son of the president of Kerala
Mauslim League who is involved. 1 do not
know how 1the entire party could be invol-
ved because of an individual...

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode) : I support it.

SHRI P. GOPALAN (Tellicherry) : He
is expected to support and he must suppost
it.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) ; This question cannot be discussed
here whether the Muslim League as a party
is involved or whetber it is one individual
who is involved. It depends upon what has
been written by my hon. friend.

SHRI EBRAHIM SULAIMAN SAIT :
1 protest against this. (Inte:ruptions)

SHRI SEZHIYAN : By this shouting,
they probably do not want me to raise this
point, If they want to shout me down it is
all right. Loudness which lacks logic may
win, But my point is that even in this
very House, very many questions have come
where Chief Ministers’ sons have beea in-
wolved and ecven tbe Prime Ministes’s son
was involved in something, but on that
ground we caonot brand the entire party to
which the individual belongs as involved in
it, bocause the case is against an individual
only. So, why should the entire party be
brought in ? One may not agree with the
party and one may not be a member of the
party, but that party has got a place in this
House. Unless and until the entize party is
damned, why sbould it be involved in this ?
In the reply given to unstarred question
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No. 123, it has been stated that inveatiga-
tions are going on. When investigations
are going on and the- police is seized of the
matter and is sub judice how can we discuss
this ? (Interruptions) 1 may be wrong, but
let me be allowed to have my say.

MR. CHAIRMAN : Order, order. Let
him bhave his say.

SHRI SEZHIYAN : Is it proper to
prepare the agenda and give a caption to
the question itself as ‘alleged invpivement
of Kerala Muslim League in smuggling
racket’ while in the body of the answer there
is reference only to the son of the presideat
of the Kerala Muslim League ? Can the
entire party be dragged into the picture
and named when the case is against anm
individual only ? Secondly, when investiga-
tions are going on, is proper for the
House to g into this matter ?

MR. CHAIRMAN : The quesion was
answered, The question was having the
title ‘Alleged involvement of Kerala Muslim
League in smuggling racket’.

SHRI SEZHIYAN : That caption itsself
is wrong.

MR. CHAIRMAN : This question was
admitted.

SHRI EBRAHIM SULAIMAN SAIT :
As unstarred question and Dot as starred
question,

MR. CHAIRMAN : And the reply
was also given. the hon Member is seeking to
raise the half-an-hour debate also under the
same heading. So, there is no point of order,
As regards the point that it is subjudice,
1 would like to submit that it has been
admitted, and I have to allow him to speak.

SHRI E. K. NAYANAR (Paigbat) :
Smuggling racket business in lqdin is an
casy way of accumulating black money and
it is increasing year by year. More than Rs,
3 thousand crores black money is coliected
by big businessmen in India. Regarding
smuggling in India 1 am quoting a repert
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which appeared in the London Times dated
May 30, 19t9, which says :

“From a small country like Dubai, it is
reported, every year fifteen crores dollars
worth of gold co ning into India through
smuggling channels.”

1t affects the Indian economy and resuts
in inflation and price incrcase and creates
an economic crisis. If it is allowed to conti-
pue, India would become a smugglers’
paradise,

Due to this smuggling racket, more than
Rs, 500 crores are coming in the hands of
big businessmen who make the profit. This
money is spreading as black money and it
comes to more than the Indian revenue.

Dr. B. R. Shenoy, the well-known
Director of the Economic Research Centre
has published an article about black money
in a journal dated July 18, 1970. There he
says :

“A study published in the Bank of
India Bulletin (March 1963) states that
smuggled goods are insured against
confiscation. The premium currently is
placed at 12-1/2 per cent. The amount
of the confiscated smuggled goods in
1968-69 was Rs. 21.06 crores. If we may
assume that 5 per cent of the insuraace
premium is set against confiscations,
the total smuggling traffic during the
year may be about Rs. 425 croses.”

Not only this, The smuggling business
is increasing year by year, Now the Ma'abar
coastal area in Kerala State has been turncd
into a smuggling centre. An international
smuggling racket centre was established in
the coastal belt of Malabar with the help of
some Muslim League leaders and financiers
and some top big businessmen. I am going
to deal with the Calicut smuggling racket.
But before doing so, I want to say that the
Finance Ministry is not seriously interetsed in
unearthing the smuggling racket. I ‘got some
information from the Ministry. One was in
reply to my unstarred question of July, 27
where it was said that the ‘offices were
searched by the officers of the Customs and
Central Excise Collectorate, Cochin on May
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26, 1970 in Calicut’. The search took place
on May, 26. But I received a reply on
August 6, 1970 from Shri J. D. Chatterji
which says: ‘The Preventive Circle was
directed to search the premises of the
particular firm on 27th May’. Directed. The
contradiction is evident. That is why [ say
Governmeant are not taking a serious inte-
rest in unearthing the smuggling racket in
the coastal area. This is confirmed by the
two contradictory reports.

On May 26, the residence of Syed
Mohammed Bafakki Thangal, who is the
son of the Kerala Muslim League leader,
Bafakki Thangal, and busiaess premises
were searched by the officers of the Ceatral
Excise Collectorate. As a result of search,
an empty cloth jacket with pouches and a
cloth belt, bo:h of the type generally used
for transporting contraband gold, some
tetron yarn and tape recorder tape and two
gas cylinders etc. and certain incriminating
documents were discovered. It is reliably
learnt the information of search would
reach some League leaders through the
carrier system of some officials. Circumstan-
ces and non-seizure of more valuable things
from Bafakki’s house shows that the infor-
mation about the likely search of his house
reached them well ahead of tim: which
enabled them to remove all the other items
from the residence of Thangal. I have a
doubt whether any search was actually
conducted at all or, they were satisfied since
they got the account book as a reward of
search. It is said by the son of the Muslim
League leader Bafakki that the Key of
almirah was not available there and was at
Trivandrum. Do you know who kept the
key at Trivandrum ? It was in the pocket
of Bafakki Thangal, Muslim League leadsr.
Shri Balakki’s two close relatives are in
Arabia. Obviously, it is through them the
goods are coming to him. I understand that
the DIG of Police at Calicut came in
search of Asstt. Collector of Central Excise,
Kozhikode, obviously uader direction from
the Kerala Home Miaistry which was under
Shri C. H. Mohammed Koya, another
leader of the Muslim Lrague and disciple
of Bafakki Thangal.

I would like to say that the Muslim
League was involved in the whole smuggiing
racket. During May last, the Customs
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netted Rs. 24 lakhs worth of smuggled
goods in Kerala, In all these rackets, there

is no doubt the Muslin League was

involved.

I am coming again to the Bafakki’s case,
Mohammed Bafakki was questioned again
in the second week of July in connection
with another racket of Rs. 4 lakhs; it shows
that the racket is continuing without any
break, because of the help given them from

people at high level. The government
machinery is not helping the officials, The
special customs preventive officer was

relieved from the additional duty on which
he was kept before the search. According
to the Central Government, he was neither
associated with the handling of the informa-
tion, except searching the premises, nor
was he actively associated subsequently in
investigation. The search conducted in the
premises of Bafakki was on May 27th, the
other one was on May 26th, and the special
Customs preventive officer on additional
duty was taken away from him on July Ist.
1 do not know how many places were
searched by this officcr during this period
and what are the activities entrusted to him
and the result of it

One Dawood, accused in another racket
had given a statement to the authorities in
which he said that it is for Mohammed
Bafakki that he had brought the goods and
even previously brought it three or four
times. It shows that Bafakki is an establish-

ed smuggler.

The ruling Congress is not serious about
unearthing this smuggling racket because it
has been aligning with the Muslim Leags in
Kerala for the last one year. Even now,
they are coming to some arrangement in
respect of some seats. Shri C. Subramaaiam
is in Kerala talking with the Muslim League
leaders to get some seats. Because of this,
the ruling Congress Government is not
taking any serious steps to unearth the

biggest smugsling racket.

1 would like to draw the attention of
the House to the reported news in the Blitz

of May 9th, 1970 :

«The smugglers’ gang is alleged t0
have ineromatio connections, 8 its
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Kerala link being a top Muslim
Leaguer. To his house the son of a
former Union Finance Minister re-
portedly paid a visit last year....,.
“‘The Launch Mumtaz captured near
Bepoor Port had Rs 4 takhs worth of
foreign cloth. The same week the
customs used Mumtaz to capture the
other foriegn launch near Azhikkal
carrying Rs. 10 lakhs worth of nylon
yarn, Japanese textiles goods and
elcctrical equipment plus the American
made revolver. The revolver and
cartridges were in a red bag bearing
the label ‘made in Pakistan’.”

The case of smuggling in Calicut has not
been well investigated, If the Government
is serious about it, a through investigation
is essential. But I think the Government
are not taking any serious view because of
the alliance of the ruling Congress and the
Muslim League for the Kerala elections.
If the Government takes strong steps against
the smugglers, the Muslim League will break
away and the scats in the Assembly of the
ruling Congress will be reduced. That is
why they are not taking keen interest. [
would like to know from the Government
whether Government takes a serious view
of unearthing some of the big business
people of the League in the smuggling busi-
ness operating in  Malabar Coast, and if it
is scriously interested, what steps it is taking
against smugglers.

it wwTEtT st (g7g¥) ;- awfa
Y, srea &1 S fowraa gar Swwr g
gfeqan AT & I | AT WIAT AZ
guig ¢ f5 ag aXF T qE qrdl #
IAY R F are A AT fee ¥ g4t
THFIT F G F1 AW & YA FT 9FE
¥ @ 1 g gfeww ovT HT oW gwT
a1 Hg ¥ /R wa A @ gleaw @
G218 @ E SEFT A N wERE ¥
@R

wamfa wgieg : wen Y, I
¥ ¥ geafaa @)



371 Kerala Muslim League

ot swrreT orest & @ oW ¥
qFIfFad aIa FEAT A1ZAT § | 9L WA
F O AT GIAT AT G F W &
7z 7 awow § fardiy weivrg gfeew
favafaqrag & sugaafy, =it sevaEc
S 9T AR fR g aw wggeEs )
afea 9 arq & falw &9 § FgAr =vgar
g ag g f& gt ST W & W]
gfead A 78 O @ sy grafag fE
BRI GETd G A9fAd AWEE, STATHS
TEATHY, TOAQIGA FACHIA, TA FHIT T
oY | 9fF g9 @959 F 997 F qE G-
€1 ¥ g IqF o7 T AT WY | @y
qr wdar ¢ 5 mw ygfma dw
qF WA 7 SifE g Al ¥ w1 F%
w® ¥ wX gfean o a3 9T I9H mew-
g N AT @ § | WHE gger qqew
FATGIETE FIIORAT F [ gor gt 5
€7 89 qieA 7 fAw §@& gAE @3
A Stam FFgmTzar g agag v
=A% 99 Gar wgf ¥ wrar § 7 S=T WA
Fogegitan A f Fx a=ti g 1 5
mfgl &% 9 darwgl dmar g ?
Ig waw greErias @ § frad sux
FCEHTT FY T 2fee § 1 ag I gu o
fr gast awg ¥ 3w F1 faare gur AR
w6 €7 WHI FT ATEIW W F iR
IR 7g A FIAT AR E 1 oW oary
g § TR fvww frar} f o ww
&9 50 qIeAvE FY Sl 9T gANT qF ITH
W AT IGH ZATU qAW < I 9T I
T o ggAw fear 9 RRA F AR
AT TEATEA WfE W wfvear gfesw
ATH AT E AR AT AAF -
WIRE T ¥ 0F WA wwifiw gw
AR ITF U FEgeE sEIma guT
forad 331A faar & fo sy & fgam
¥ Awfal & gawwEl 81 sfafafee
freaT =ifge ar Y gATT wEEE w9,
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A W IAFT HEENT 4T | AR @
THT A NS § o § qgi 97 e
agf A g | AfFT N ag & faRw
®q ¥ F7AT AT g 4¢ ¥ ¥ fggm
4 I g w3 gfeww T w1 dasT
FG FH F @ AT W @t F gfeaq
s & fewe 9x g 39 s dag &
w3  ag I & | starfE mit wgrom@r
& ¥ qoum Faa I @ a3 afew wfaw
W gfean 1 & wegmw &1 sew
A1 # glewrs v 7Y o dar wr <r @
ag @9z ¥ f5a R & & S e
FT TEHT FINT FIW & AT I 97 7977
&1 F1 gar wd & 62 ¥ 59 qrevarfas
@ ® @I FW ¥ fau famr e
W R g Wl A afs § wF @
g %z ,8%a1 g f5 fawea & a
AU A OFEAH AT AW FT Qg
3T Y G & TE WU FT AR A@ *
FAAITT A WL 19Xy I9% a1q
a1 =T @ § A% 9E ¥ gieem o
qew a9 @ & | A ggm g g ofw
7g A NS R A AAEd H § ar
agy ?
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g0 17 § ag dmAr wgar g fE
A Yfew i f avweifas d@wsw
q1Adt & ar agY ? #0ifF ol ¥ ffies
ot @ifea s #1 sz ¢ f5 gy o
areifas g0z 98 2 1 afwd it QY
TE AT F 45F §F AT AT A w@y
f& gfean & avweifas @A 21 w0
NgaAWA AR ¥ H
fwraa w1 7T wsAm wro @ gEw @
u=gr g fr ale 1 a3 ¥ g quw §
& gl foar oy anfs 3w Y famfa @
FETAT AT X |

ot doit siwe wi . mfr aPEa,
& g ot %1 w31 30 Wi & fgymm
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Tgwe ¥ swifrw @ swmER #®1 o)
wTEHfeT FTAT 1A § -

“Kozhikode : Six persons manning
a foreign motorlaunch identified as
Pakistan nationals were taken into
custoday following the seizure of ten
lakhs worth of consumer goods from
the launch by a customs party of
Azhikal port of Cannanore district.”

g Taa & f5 oifseam gfeaw s 1
A 9T € | S gfeaw A 7 O av
wrag qrfwE W T Q1ar | 7= fag g+
Hfeqw @7 F7F F 0 F @, IAY
Jeqifga AwT arfeeam & AwAew oY
ggt srHT g AT ¥ wfaw @ @
& | & srmr wrgE g wifwvearw & W
Aured Fgt 7€ 17 § AN AT ylaw
&1 § A qraeq qrar ar @ ar Aqgy ?
A QAT AT & /1 IF qrEY ¥ gER
FY FqT FAAFTAE ?

@0 a7 a8 & 5 e Y 9w
¥ uF FFrsm § Fg T oar fE oA,
1969 ¥ ¥FT 7, 1970 IF 24 FAT 73
arg ¥ wfee 38 9% wq faad® 5
FAT 51 dr@ F A, @9 FUT 40 oG
%Y qfeqi, 6 AT 4 or@ F a9 HfaFw
X AIET TT WA 97 | T ;AR
7g it w31 @ a1 fF )T FOT T Y
gt & T &1 TEIfAT AT qWH{Qr
2 fesg gk far, st 9w A
foaasr grae arag § wivs § o foma
W arey & wfas JASA g, SR
93X OF a9 § w1 ¢ fF ww wwie
F T § FAT FA9 2 PR FAT
AT R &1 A X g W Ay
qgeT gan g s Y @y wvm
fazrar § fag®) d9q Lo WIT odF 7Y
frwrad & fog IoT Ta@ Y frmma &
w€ ¢ IW war ag A wikw frar mav
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5 gt a5 omfer & smae w1 qFy
g Sud oy Wy A gy &, S 4%
frrr s i 98 GO w7 1T
qdr g ?

TFde 7§79 faw 9gy ag e
fear a1 f& ot aewe s ¥ Fx §
fa2al & &% gda, wgt & AAr wwar g,
ginFi, wigt & et o) zifoee gig
MY §, q_T geaTe A G F
Feeww feddz @ &7 @@m Ok
agt 79 g¥ wifewesr qEFdr AR 9T
T @A, qar gt 7 PFT AN JEE
QT qedlT g, SEF qEY 9T AP
# fifaw | & ST =g g fe
41 99 qray § ol 9% 59 frar m
garagi ?

it wavew™ g ¢ i w1 oaay
TR AT & qvaf QAT ar | Wy
gz afawa eanfenr 1 qeay 39 ¥
T AAT | 99§ F F gfeaw @ ¥
qa g fafet mE & s® & g A
HE AEA § ITFA &7 377 $TH q9 qAT
¢ fogy wra gfew & 7 ag daen
fovar a1 fF gw &R A & v N T
e 9T gaFr afafafagt w agEy
i wfRRze N sg fs g @w
fafaeet =ifen o aveqa & 9w fafae
& 7ZX &1 UF WqQ FR0 qg W a1 fF
gfew #Fr fedt ag & em fafaeY
a1 qrgd) O arfw gfew fawmT sad
g ¥ grng W enafanr & afd ¥
fogr dar. ®wTar 9 @FaT ), FAET
ag AR 39 9¥ F AW A o A
orerd @1ET T A gwar ag & fw
wonfar ¥ frgy g & adA #§
gfew &t A swr qtq wq7 T9W@
r¥zar foar § | ag oF safsa &Y o A
¢ dur 5 o ¥ A wgr &1 said
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N AT e Yy § SN gfeaw W F
#€ oifeg 3 § AR SE% oY YwISE
T Juy wfaa dar g 5 yiew
A o @ o N gEE mifaw ) ad
¥ weq qrgd ok g § we a9
TA FT A9 IHET T ], S9F a1q fAw-
T ¥ gfean @ F O AT E, FW A
QRE At ¥ we@w ¥ WA ad
AT E | & IAFT ATH AT € A=A
g 37 wed faaw Fgfemadm &
afawmd omfer &1 7w T @R E)
7L qIgw 1963 ¥ oF IF F ARL
AT FT FH FW@ T 7§ Y AT 9
Afew w@ IEN oF wEnaTEA Teed
T § UF FAT #7 | q1F 479 & IAH
g frest FOE T F7 TpierT avag
¥ furez Qv we 3 A A A AT,
agt ag wem o & afeew o oA
fewelt, Fore 2w wifz ¥ forgEw @ @
g TR A aEy fFmem A
g TqaT ater S HR qww - dwE)
wre gfew & & 39 fag @ @ agt
Wex ¥ e W ¥ gIHR A a1em FQ
fie I Tl 9X A8 W, ag I9S! fewee
w0 # feafg & sy @rgy 1 fvw g=w1x
F+dra TTHTT F wIA FaA A AT T,
T TH AT &4 & | THT e ¢ fw
& qEf ga AET ¥ A wmon fe
g AR GCHIT T ¥ | T FUT T
A WK 9w dx gfeew i F fese
9T AE-AET WE ¥ qedz & fag
o f Y @ ¥ S R AR g ®
AW aw ¥ feme s AN
feaft & & @ ¥ ¥ ¥ A QY
Y

wat § qgm agar § 5 o«
ag &4 § fe 98 faT agd ¥ & e
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A frered 7 gum we @ faEd
fa fF @ A &1 U" TR oS
Fgad g o= afeaw ot swas &
famis € FTXarE Fa7 T IERA R ?
& 7z faod F @ig w5 @ AR
argar § 5 gaw ot gast 9% $3 ) A
AR X 99 5 T ¥ R # ag ww
f& Ia=r Tl T 1 A o’ FE@ Y
T T FTA TE A FIA F A T
ag faedt ad faat f& agt =t afeew
d emas & ary fast gk &, S
AT 4|7 AT FY AT FIT F A @
¢, iy 3w gfm & @f@ ¥ g
frregarr ALY Y @Y 2, ag anfan &
afi avdt § AR @ A ¥ & gfew
o1 ZH AFT FT ZHA T& F qUE6 T A
AT FIF ITer 90T §, T F fawg wR-
arg &1 o gk !

T & grafram ¥O @O @Ee W
i gz s 2 % ¥ I A &Y
Afeqw & F1 WA 91, IFHT ATH WK
T & qarfusTd FI & IS Sy
g sigt gfeqw AT A T § AN RN
TR i & AT § 7 FAT ag o @@y
a5t & & Trawey @ATT AT H5q FHg A
F1 foaar @=i & ag ot T faw &
¥ ¥ Arar § A S TR qEd B
t 3u% fag ar &1 @10 dar oEfaw ¥
wT @ 7wy N A A R e awt
® 910 gfew A wehfes s far
o 7@t gfvw Fiferm Wi e fe
e & faes ag wErg T 8% 7
T g fafet gg T F a=l Faw
4 | g9 98T aEtan faw QT =
AT AT § | AEAE AR I af@ gar
RN g S gy §9T 9enar o @
e FE e wfAw &1 w ke A 38
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go Fo F AR W § IR AGT wH A
AF7 & fd §23 ¥ g owox AN
& ar Wy gdeSE F a1 @Yo dvo o &
FTETT W qife ag F1@ETE = 9% 7

SHRI S. KUNDU (Balasore) : Circum-
stances connive to make certain fellows a
strange bed-fellows. Here is an occasion
where Jan Sangh, CPM and Mr. Pakash Vir
Shastri have become strangebed-fellows.
(Interruption).

18 hrs.

What 1 strongly disapprove of, and I
want the entire House to stand with me, is
the sinister suggestion contained in this. We
want smuggling to go. Smuggling should
be totally checked. But the way in which
these things are projected, connecting the
son of somebody as of the Muslim League...
(interruptions)

SHRI P, GOPALAN : You must know
that he is the son of Thangal...(interruptions)

SHRI S. KUNDU : I can understand
CPM behaving in such a manner because
generally they do not have any credence
for values. But I cannot imagine Jan Sangh
and also Shri Prakash Vir Shastri to sing a
chorus with them.

SHRI K. LAKKAPPA (Tumkur) : This
smuggling has continued since the EMS
regime...([nterruptions)

SHRI S. KUNDU : I can imagine Jan
Singh projecting certain views...

MR. CHAIRMAN : Kindly ask your
question... (interruptions)

SHRI S. KUNDU : This smuggling
and foreign money are not confined only
to the Muslim League or Muslims. Smuggl-
ing is indulged in by Hindus, Muslims,
Christians, everybody. It is not confined to
one Shri Mastan, There are many others.
There are good Hindus like Tejas
who are the great racketeers in this
country. 1 hope Shri Gupia will not take
cue from some people and give this sort of
projection, I would like 1o ask
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the Minister whether this smuggliog started
after the EMS Ministry resigned or it was
there during the CPM regime, when the
Muslim league party was there in the
Cabinet, and whether EMS had written to
you a number of times drawing your atten-
tion to the activities of Muslim League and
that you are ineffective and that you are
not taking any action. Unless you give a
categorical answer to this question, cloud of
suspicion created will not be cleared.

We have been demanding that there
should be a thorough discussions about all
foreign money, be it KGBor CIA. But
you are not coming forward for a discussion.
That is the only way to purge the entire
body politic of our country from corruption,
I know that smuggling is not confined to
Malabar. Crores of rupees worth of
smuggling is taking place in Bombay and:
other places and the government is thorough-
ly ineffective in checking it. This matter
has been taken up a number of times. It
is true that some of the officers, some of the
people in very high positions and some of
the Ministers are also conaniving at this.
I want the Minister to lay out specific steps
which they have taken and which they
propose to take to stop smuggling.

MR. The
Minister.

CHAIRMAN : hon.

SHRI EBRAHIM SULAIMAN SAIT ;
Sir, may 1 have an opportunity..... .
..... (Interruption), It has a direct bearing
(Interruption).

MR. CHAIRMAN ;
not there ..(Interrup:ion)

Your name is

SHRI EBRAHIM SULAIMAN SAIT :
All the facts have been challeoged.....,
(Interruption).

MR. CHAIRMAN : Let the Hon.
Miaister reply...(Interruption).

st mifr qaor (armw) o @amefy
A3y, fam @i & art & ey sy
Tq § 3T AT 37 A0fge, a7tag agw
TR T GO | W AR AT AT AL
foar, &Y =7 wwTa Y ardT ) fa ot
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[ wfr )
& qri § *gr wav g, s9F wiaffady «
oY ITa FgA FT AT 37 =fgw ) W
SEYg F X H T Fgr waAw gar, a7 §
oY FATNT Tq FT qwEE ] F AT
2T & fag sgar | mg @ N ATAR
Wag e

MR. CHAIRMAN :
not there.

Their names are

SHRI AMRIT NAHATA (Barmer) :
It is not fair,

&t wfer yaw : gwefa wdew,
uifteT qref &, g T gEIE AN AT
HYw1 &A1 w1fge | @ @A A w9y gerd
X T g gL UF 9 F gFT Afeq )
& wiadg el #v qidf w9 W A
T &, tEfeT R wuAr @ g9 &
Ry @A F1 AFT Qe gw A A
R AT FY IFHE FW §, IR TA QA
A gzeal & fae, ST Aoy §)

wwrafa wEw - R O w7 F
farams T w7 G, &Y e R gy
qEE w1 N IS I {1 |

Ten Members, including Shri Muhammad
Ismail, Shri Sulaiman Sait, Shri Shiva
Chandra Jha, Shri Bal Raj Madhok, myself
and Shri Gopalan, had also indicated their
desire to participate in the discussion. A
regular ballot was beld and out of those ten
names four have been balloted out. 1
cannot permit any other Member......
(Interruption).

o} oft yaw W B @ AR
wAGY & X ¥ FI0 AT, A ¥ qg4AT
safes g, 1 ot FATAT T A A=A
&7 wYFT &% & fAQ w5 o

MR. CHAIRMAN : There are other
methods open to him to explain his posi-
tion.
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st aifir wuw : @arefa w@eE, W
g wara ) wfyest @ wrr § 1 fw
FHT X w19 43 §, a7 ageal ¥ wfwwrd
F [ FAT AT ITH G AT FEAT
SEF FW T § | N AOHT eufadeE @,
InY g Il & fF mrg A w1

MR. CHAIRMAN : There is no ques-
tion of appealing to my sease of justice.
1 am guided by the Rules.

=t @i waw &9 FAIE A Y
gl azen & g A fRar S
T1fgw | Wy T AF D9y, @i w7
e fF snax =g a8 fear €

MR. CHAIRMAN :
been framed by the House.

The Rules have

1 cannot violate them.

SHRI M. MUHAMMAD ISMAIL
(Manjeri) : On a point of order, Sir. In
the ballot our names have not come but there
have been references to us personally and we
have been charged with so many things by so
many people. We must, thercfore, be given a
chance to explain the position ourselves.
When we are here and are obeying you by
sitting here, he says that we are sitting here
because we have no answer to all the
fabricated things that they are imagining and
the atrocious things that they are saying.

AN HON. MEMBER :
story,

Cock-and-buli

SHR1 M. MUHAMMAD ISMAIL: There-
fore we must be heard, even as a matter of
personal explanation. It is only fair under
the parliamentary procedure that we must
be heard. 1 will refer to some of the
things that have been referred to here.

MR. CHAIRMAN : Kindly rasume your
seat now. I have heard you.

SHRI M. MUHAMMAD ISMAIL ; 1
have not come to the point.
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MR. CHAIRMAN :
your seat,

Kindly resume

SHRI M. MUHAMMAD ISMAIL:
You must do justice when you are in the
Chair, You must not allow those atrocious
charges to go on record without any say
from us.

MR. CHAIRMAN : We have been
haviag these half-an-hour discussions for so
many years in this House and are guided
by certain rules. The rules are that hon,
Members, who wish to participate in these
balf-an-hour discussions, give their names
and a regular ballot is held. You have
other means and avenues to explain the
position and the reflections which have been
cast against you or your party. There are
other methods open to you. But [ am
bound by the rules which say that only
those Members whose names secure & posi-
tion in the ballot will be permitted......
(Interrupiion )

So, I am sorry. The hon. Minister.

SHRI SHEO NARAIN (Basti)1 On a
point of order, Sir. The hon. Member Shri
Kundu said that some Ministers are involved
in smuggling. 1 hope, the hon. Minister
in his reply will give the names or I would
request the hon. Member Shri Kundu to give
the names.

MR. CHAIRMAN : There is no point
of order. It is his discretion.

SHR1 K. LAKKAPPA: On a point
of order, Sir. Regarding Half-an-Hour Dis-
cussions, we are guided by certain rules. But
today a peculiar situation has arisen because
certain asperons were cast against certain
Members of this House who are present here,
their Party and also the Ministers. The
Members who were attacked belong to the
Muslim League and they are present in the
House, You have also said that an oppor-
tunity to explaia their position under the
rules will be given to them. Now, the
Half-an-Hour discussion will be over.  An
opportunity should be given to them right
now to explain the facts. The Chair has
got an inherent discretion to aliow them to
explain the position. We condemn smuggl-
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ing; we condemn such things. We should
know whether the things that have been
said are true or not. Therefore, an oppor-
tupity should be given to the Members
belonging to the Muslim League who have
been mentioned, to explain the position.
They are present in the House. I would
request you to kindly exercise your inherent
power to allow them to make a personal
explanation.

SHRIS. M. BANERJEE (Kanpur) 1
Sir, 1 do not hold any brief either for the
Jana Sangh or for the Muslim League. The
whole point is this, In this Half-an-Hour
discussion, the hon. Member who initiated
the discussion Shri Nayanar, and others did
mention certain names. This Half-an-Hour
discussion is regarding alleged involve-
ment of Kerala Muslim League in smuggling

racket. It is not a question of an indivi-
dual. Itis acase of the Muslim League
Party. I may remind you that in this

House, when certain references were made
regarding the R.S.S. activities or the Jana
Sangh activities or a newspaper owned by
the Jana Sangh, Shri Atal Bibari Vajpayee
and Shri Bal Raj Madhok were given an
opportunity to explain the position, This
may be the Half-an-Hour Discussion. In
thbe name of equity and justice, in the name
of impartiality, I would request you in all
fairness to allow the personal explanation.
Nothing will be lost. If they are involved in
smuggiing, let them go to hell. We condemn
smuggling. Some pames were mentioned.
They are the hon. Members of this House,
They should be given an opportunity to
explain their position. You are at the
moment occupying the Chair. You do not
belong to any party. You are the custodiun
of the House to see that justice is done. I
would request you to kindly give a chance
to Shri Ismail to explain his position,

DR. RANEN SEN (Barasat) : Sir,
in the course of the speech, Shri Prakash
Vir Shastri made repeated mention of the
pame of Shri lsmail who is an bon. Mem-
ber of this Housc and who is also present
in the House. As my hon. friend, Shri S.M.
Banerjee, sugggested, it is at your discretion
to allow the Members belonging' to the
Muslim League whose names have been
meationed to make & pessonal cxplanation,
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It bas been the practice in the House that
if a Member’'s name is mentioned by some
Member or even by a Member from the
Treasury Benches, then the Member con-
cerned is allowed to make a personal expla-
pation. This has been the practice and
convention in the House. Therefore, 1
would request you to at Jeast allow Shri
Ismail to make a personal explanation.

SHRI RANJEET SINGH (Khalia
bad) : According to the Rules of Pro-
cedure, previously when a slur was cast on
a Member, he had a right 10 stand up on a
point af personal explanation. You know
since then the rule has been changed and
the Speaker now desires that when a person
wants to make a personal explanation, he
should give notice and with the Speaker’s
permission he should raise that point of
personal explepation.

Here an allegation has been made
against a whole political Party and not
against one particular person who is in this
House. We have made allegations and
allegations have been made against us ; and
we have made allegations that the CPI
receives foreign money but we have not
said—we bhave made exceptions—that Shri
S.M. Banerjee receives foreign money. So,
when a whole organisation is involved, one
person is not to rise on a point of personal
explapation. This is my submission.

it of sEw : wewe WA, wE
& wr§ farogdr =€t &y gfr § -
g @7 Wi ¥ fog sov & gv  foaw
TR AT & faw #9 faged & w9
orad § frg ¥ saEr § 98 AE wF
g 93aT | ®FET 89 qUax § 1 A
WL TS AAT & IHFT ATHT SAT
& IEAT §, TR FIGT § a1 ST
Taad ag TE ¢ 5 3aF amg 1 qridf
qEaTw fFaT 9w | WA qEHT A € &Y
39 9% w1 qor faee Tifgd | a8 T@
axa A v arc gar & fr ®§ g =AY
N ¥ s P e adw gy e ot
9 A g3 I WA a9
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afFT 3§ 9t 1 < safree caasdw
Y F1 weqed ¥ wiuw fear ) gifs
FE AN W AT ¥ @ W feama g
THF ¥ TF AAEA AW § AR
fReazIT 9T Wt I FwrEr, IR e’ g%
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FT IO G TE N, T g ¥ AR
W 9YETH QAT F FH ¥ 9 To-
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AT & 937 afFT 9= grIw § wras
AT A9 &1 a1 3@ 957 31 A fear
srar =gy | AR ww SR § O fr /O
frme # gfeaw @i ok smee §
%% A8 ¢ | gafae & gy fadg wa@r
g f& g9 wtwr afag
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SHRI AMRIT NAHATA : There has
been a convention in this House that mem-
bers are not allowed to throw allegations
agaipst those parties that are not represented
in this House. I have been chided by the
Chair on more than one occasion when I
have spoken against Guru Golwalkar or
against Jana Sangh, and the Chair has
always rebuked me not to throw allegations
against Parties that are not represented in
this House. Therefore, in all fairness,
ecither you should ask or expunging the
entire debate in which a particular party
bas been accused of smuggling or the
minimum that shoud be done is that you
should request those representatives of the
Party here to give personal explanation and
explain the position of their party. Si.nce
they are present here, they need not g ve
you any written notice. They have bten
listening to all these allegations personally
and patiently. In all fairness, Mr. Chairman
you should give them an opportunity to
explain the position.

SHRI SEZHIYAN : Major Ranjeet
Singh said that due notice should be given
for making personal explanation and Mr.
Shashi Bhushan and others were telling
that the members were present here and

listening to the allegations. Sir, if you go
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through the Rules, no notice need be given.
Rule 357 says...

SHRI RANJEET SINGH : The rule
has sinco been amended.

SHRI SEZHIYAN: The rule says :

‘ A member may, with the permission
of the Speaker, make a personal
explanation although there is no...”

Therefore, it simply says that a member
may make the personal explanation with
the permission of the Speaker. Therefore,
if the Speaker is ullowing that, he can make
the personal explanation. But no previous
notice is required as per rule 357. The
amendment deals with apother aspect.

ot waT o goq : gwfa AR, TH
7z SrdAT A g—AMWAT S mEEr
a1 flY & o WAy geEdl & faQw ®
1 gAifma a8t wng g, afgq ag aq
wdr & f gfeew AT & fada & o *§
¢ § | gafag ag A Wl §, W9 9T
fAF M A AT

SHRI ‘M: MUHAMMAD ISMAIL :
Before 1 am given a chance of speaking on
a personal explanation 1 want to submit
that it is not only the Muslim League that
was mentioned, but speaker after speaker
has also referred to me saying, ‘he is sittng
here; he is not saying anything’ thereby
implying that 1 am admitiing what all they
are.saying.

Sir, 1 have been observing your ruliog
that 1 should not stand up. I stood up
several times but you asked me to sit down.
Therefore, 1 thought in all fairness, usiog
your discretion in 8 proper .way, you will
give me¢ a chance. And now, since my name
has also come in in the course of the debate,
1 should be given a chance, in -all fajroess,

to have my say, Sir, Therefore, 1 request .

you to give me a few minutes {0 expjain the
position from my point of view, .

MR. CHAIRMAN: Mr. Mubammad
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parties are equally respectable to me and I
personally do not approve of any allegations -
being levelled against persons.

SHRI AMRIT NAHATA : Persons and
parties too...

SHRI M. MUHAMMAD ISMAIL ;
Then, you expunge the whole thing...

MR. CHAIRMAN : Kindly hear me.
Now, the position is that you must have
received a Circular which has been issued
by our Lok Sabha Secretariat adding an
item (cccc) under ‘Personal explgnation by
member’ which reads as follows.

*“115C. No member shall be permit-
ted to make a statement by . way of
personal explanation under rule 357
unless a capy thercof has been
submitted in writing by the member
to the Speaker sufficiently in advance
and the Speaker has approved it.
Words, phrases and expressions which
are not in the statement approved
by the Speaker, if spoken, shall not
form part of the proceedings .of the
House.

[To be inserted after direction 115B
of the Directions by the Speaker
under the Rules of Procedure -and
Conduct of Business -in Lok Sabha
(Second Edition)”.]

Moreover, the procedure that we follow
for these Half-an-hour Discussions is a bit
different from the procedure that we follow
in regard to the discussion of other items of
business. The procedure prescribed here
is that the hon. Member . who has given
notice will make a spesch; then .others- whose
names may secure a position in the Ballot,
bave a right to ask questions and..then the
Hon. Minister in charge replies.

Therefore I am sorry, I am .bound by
these Rules and now I call upon the Hon.
Minister to reply.

SHRI AMRIT NAHATA : ‘The whole

Ismail, the position is that, so far as I am
cotcerned; sitting here in ‘the Chair, all

pr gs should be expunged

SHRI SHASHI BHUSHAN, rose— -



387 Kerala Muslim Leagug

‘MR. CHAIRMAN : We have already
taken 55 minutes instead of 30 minutes.
The House has taken 55 minutes already
and after all we should have some regard
for the time of the other hon. Members.
Let the hon. Minister reply now.

. ot wfm wyaw : awafa wd=a, W
ur cirgifes weq geR W @ § 1 a8
ST YU FY qg@ F1 HIAT HIA HA)-
FAT F Fige tadawa ¥ AU -
AT 7 fFar omg, z@ gfe W IR
wYer Aferg

MR. CHAIRMAN 1
Minister reply.

Let the hon.

SHR1I M. MUHAMMAD ISMAIL :
1 refute all the allegations very clearly.

MR. CHAIRMAN : The hon, Minister
please.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : Mr. Chairman,
Sir, unfortunately, ratber than limiting
itself to the main points of the
jssue on which this debate was raised,
this particular discussion has shifted towards
entirely a new ground which is not covered
by the notice and which is not covered by
tbe points that were mentioned by the hon.
Member who raised the discussion.

1 would first of all deal with the matters
that are raised by various hon. Members
one by one, and then come to the facts of
the matter as we bave them with us.

First of all, allegations have been made
against a party that is represented here and
also a party which until recently was part
of the Government of a State. 1 thought
that Shri Kanwar Lal Gupta knew things
a little better. He should know that when
anti-smuggling operations are conducted
end the smugglers are trapped, it is the
customs authorities and the customs staff
who are concerped; the iocal police does
pot come into the pictwre at all, The
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customs officers themselves can arrest a
person, can proceed against him and can
produce him before the magistrate. The
local police may come in later on, and the
magistrate’s permission might be obtained
later on. But, for handling the smugglers
or for stopping smuggling, it is the customs
staff itself who have been empowered by the

Act of this House who take all these
actions. .
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SHRI KANWAR LAL GUPTA :
they take the help of the police.

But

SHRI VIDYA CHARAN SHUKILA :
Therefore, I would say that it is unfortunate
and wrong to allege that just because the
Muslim League had had a Home Minister
in the former Government of Kerala,
smuggling activities had started in Kerala
and so much of smuggling operations had
been shifted from Bombay to Kerala. That
is absolutely unfounded and absolutely
wrong. 1 strongly refute the allegation that
has been made. Secondly, as regards the
question of apy Minister. 1 think Shri
S. Kundu probably mentioned some Minis-
ter of the State Government. ..

SHRI RANIJEET SINGH : No, of the
Central Government.

SHRI KANWAR LAL GUPTA: Of
both.

SHRI VIDYA CHARAN SHUKLA :
As far as 1 understand, the question of
Central Government Ministers being in-
volved does not arise,

AN HON. MEMBER : Why?

SHRI VIDYA CHARAN SHUKIA :
He probably meant those Ministers who
probably represented the Muslim League in
the Kerala Ministry and others who were
probably concerned with that. I would say
that as far as. ..

SHRI S. KUNDU : I said ‘Ministers’.
Now he is putting words into my mouth,
and says that I probably meant Ministers of

the Muslim League and all that, What is
this ?
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MR. CHAIRMAN ; Was he referring
to Central Ministers then ?

SHRI S. KUNDU : I said ‘Ministers’,
- SHRI VIDYA CHARAN SHUKLA :
I would say that as far as the information in
our possession goes, no such complaint has
even been made that any Minister is involved
much less any allegation or information of
this kind; so, it is absolutely unfounded. I
would like to assure Shri. S. Kundu that
nothing of this kind has happened and no
allegation has been made as far as my
personal knowledge goes at this time, and 1
do not think that any such allegations or
complaints have been made to us either
orally or in writing.

SHRI E. K. NAYANAR : He is referring
to Central Ministers or State Ministers ?

SHRI VIDYA CHARAN SHUKLA :
The other allegation that was made was
regarding the Congress and the Muslim
League combining in Kerala in the coming
elections there. May I say that this is a
very futile exercise ? There is no question
of any combination of any one party with
another party, as far as the present moment
goes. There might be confabulations going
on and there might be discussions going on.
Apart from that, I would also say that
even if there were collaboration to connect
this matter with the smuggling racket in
Kerala would be so wildly absurd that
1 would not expect any hon., Member of
this House to seriously believe in that kind
of allegation.

SHRI E. K. NAYANAR : Why are the
Central Government not taking any action
in the serious smuggling racket in Calicut ?
He is responsible for it,

SHRI VIDYA CHARAN SHUKLA :
Most of this debate consisted of such
absurd and wild allegations. For instance,
Shri Kanwar Lal Gupta got up and made
an allegation that the Governor of Kerala
had written to the Prime Minister making
allegations of this kind,

1 emphatically refute it. It is absolutely
untrue,
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SHRI KANWAR LAL GUPTA : Hgs
he received any letter from the Governor
of Kerala regarding smuggling there ? If
he has, will he lay it on the Table ?

SHRI VIDYA CHARAN SHUKLA : I
am saying that no such letter has been
received from the Governor of Kerala and
what he is saying is wrong.

SHRI KANWAR LAL GUPTA : All

right., Has he confirmed it ?

SHRI VIDYA CHARAN SHUKLA :
I am saying this on the basis of the infor-
mation | have in my possession at present.

SHRI KANWAR LAL GUPTA : Wha
does he mean by ‘at present’ ? !

MR, CHAIRMAN : He should not be
interrogated after every sentence.

SHRI VIDYA CHARAN SHUKLA :
Otber matters were mentioned regarding
the Muslim League’s activities, its history,
what they had done in the past, what
they are doing and what they - are
likely to do in future. May 1 say that
it is not only very unfortunate that such
things are allowed to be said here, but it
was also completely irrelevant to the matter
under discussion.

SHRI P. GOPALAN : His reply itself
is i~relevant.

SHRI VIDYA CHARAN SHUKLA : A
smuggler may be connected with a person.
But to draw any conclusion or cobjecture
from it and make it the basis of a state-
ment that so and so was connected with
such party or that he is the son of so and
so on and therefore, the entire party would
be doing this is completely unfounded. I
hope such things would not be mentioned in
the House in future at least.

SHRI P. GOPALAN : On a point of
order. Here the Minister was mainly deal-
ing with the political aspects of a problem,
but we are very much concerned about the
activities of a particular political party in
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Kerala, There have been very serious
allegations which were publicised in many
papers of Kerala that this organisation is
indulging in the smuggling business on a
large scale... (Interruptions).

SHRI EBRAHIM SULAIMAN SAIT :
That has been denied by the Minister.

SHRI P. GOPALAN : We know that
in Kerala the Treasurer of the Muslim
League, Mr. Kallatra Haji, is one of the
most notorigus smugglers in Kerala. Mr.
Bafakki Thangal's son was arrested ; his
godown was searched by the Customs. So
we want a categorical reply from the

ister whether this organisation is indulg-
ing in smuggling or not.

SHRI EBRAHIM SULAIMAN SAIT :
It was going on when EMS was Chief
Minister.

S!"lkl M. MUHAMMAD ISMAIL :
On a point of order.

MR. CHAIRMAN : No point of order
now,

SHRI VIDYA CHARAN SHUKILA :
1 was saying that such allegations that have
been made here have been made, it appears
to me, with political motives and there is
no basis for making them.

SHRI KANWAR LAL GUPTA :Ona
poing of order. He must withdraw the

words.

gy S, AT e W wrEk ag
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SHRI M. MUHAMMAD ISMAIL : On
a point of order.

MR. CHAIRMAN : He can rise later.

W waeo™ g ;g fR N g
% $ZAT 93 {5 gwH v @ qfw-
feweiy sifedy

SHRI VIDYA CHARAN SHUKLA :
May 1 say that [ did not say it was a wrong
or mala fide motive, 1 only said it appears
to me that all these allegations have been
made with political motive.

SHRI E. K. NAYANAR: Was his godown
searched ? His party is allied with the
Muslim League. That is why heis not
replying to... (Interruptions). 1 have asked
specific questions.

SHRI M. L. SONDHI (New Dethi) :
How can you permit this responsible Minis-
ter to come here and make a statement
which is a direct invitation to smuggling ?
He must be in league with smugglers. I
have respect for Mr. Ismail, but the manner
in which this particular Minister has ans-
wered shows lack of responsibility, shows
his vicious outlook. He is insulting the
House. (Interruptions).

MR. CHAIRMAN Everybody is
hutling charges against others. How can
we conduct the proceedings of this House ?

SHRI M. L. SONDHI :
welcome your words. You said nobody
should hurt Mr. Ismail's sentiments. I
think it is a very good thought, but these
junior Ministers who come here, insult
the House, What does he mean by it ? He
must apologise. Mr. Shashi Bhushan
made a good point. He is politically
motivated, be must withdraw it.

We greatly

SHRI EBRAHIM SULAIMAN SAIT:
The Minister is giving only facts, Why
arc you people disturbed ? It shows a
guilty conscience. ...(lnterruptions).

SHRI VIDYA CHARAN SHUKLA :
Mr. Beoi Shanker Sharma also asked me

whether the Wanchoo Committee will also
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go into this matter. Only this morning 1
answered a qQuestion regarding this
Committee. It is concerned mostly with
direct taxes, it is not concerned with this
matter,

Another question that was asked by a
Member was regarding our revenue intelli-
gence scrvices from those places from
where these things are smuggled
into India, for instance Dubai, Kuwait,
Hong Kong, Singapore and other places.
We have made arrangements for receiving
revenue intelligence, but I do not think
it would be in our interest to reveal the
details of any arrangement that we have
made, but we do take care to get as much
information as possible.

SHRI P, GOPALAN : More arrange-
ment, more smuggling.

SHRI VIDYA CHARAN SHUKLA: One
question was asked which was not really
relevant, whether I consider the Muslim
League to be a communal organisation or
not, We do consider the Muslim League to
be a communal organisation or not, We do
consider the Muslim League to be a commu-
nal organisation.

SHRI M. MUHAMMAD ISMAIL :
No, Sir; you must explain what you mean
by communalism ... (Interruptions.)

SHRI EBRAHIM SULAIMAN SAIT :
What about Jan Sangh ?

SHRI VIDYA CHARAN SHUKILA :
Jan Sangh is also a communal organisation.
(Interruptions.) Facts have not been disputed
by any of the speakers; they have been
given in a nswer to the unstarred question
on which this half an hour discussion had
been based and I do not think that I
should take the time of the House by
repeating that information. 1 had clarified
that in this particular case so far in our
investigations we have found no political
involvement of any kind; it is merely a case
of smuggling and the person is being treated
as a suspect-smuggler. Investigations are
going on and 1 caa assurc the House that
no political considerations of any kind will
be allowed to interfere in our investigations.

SHRI KANWAR LAL GUPTA . How

many persons have been arrested ?

SRAVANA 19, 1892 (SAKA)

in smuggling racker 394

(HAH Dis.)

SHRI P, GOPALAN : Have you arres-
ted Baffaki ?

SHRI M. MUHAMMAD ISMAIL :
There is no charge against him. Let him
go before the investigating authorities and
place his evidence before them; he thinks
he can browbeat here. I challenge him to
place his information before the authorities

‘concerned.

SHRI P. GOPALAN : Our paper has
published it openly; we accept the
challenge.

SHRI VIDYA CHARAN SHUKLA ;
Any rclationship of any suspect-criminal
with anybody would also not be allowed to
stand in the way of-fair and impartial
investigation.

May 1 in conclusion say that we have
made very extensive arrangements to check
smuggling and we are going to tighten our
anti-smuggiing measures so that such things
that are going on in the West Coast are
effectively stopped. I should like hon.
Members to take as keen interest in anti-
smuggling measurcs as they have taken in
this case...(Interruptions,)

SHRI1 M. L. SONDHI ; He waats us to
take interest in this; he has one of the most
confused minds ever to adorn the Treasury
Benches... (Interruptions.) Shri Shashi Bhu-
shan will make a much better Minister.

SHRI VIDYA CHARAN SHUKLA ;
Sir, 1 hope the hon. Members will take
8 keen interest in the anti-smuggling measu-
res that we are adopling and also see that
any such information that they got about
smuggling activilies or smugglers is promptly
brought to our notice 80 that we can take
quick action against those people,

Lastly, one question was asked of me-
how maay people were arrestod. Apart from
Baffakki, five others who were found
in the boat have also been arrested in this
matter,

18,46 hrs,

The Lok Sabha then adjourned 1ill Eleven
of the Clock on Tuesday, August 11, 1970,
Sravana 20, 1892 \Saka).



